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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL PRINCIPAL BENCH, NEW
DELHI

IN
ORIGINAL APPLICATION NO. 248/2025

IN THE MATTER OF:
AMIT MADDHESHIYA . APPLICANT
Versus

UTTAR PRADESH POLLUTION
CONTROL BOARD & ORS ... RESPONDENT(s)

ADD AFF DIST

The Respondent No. 2 herein states as under:

MOST RESPECTFULLY SHOWETH:
AFFIDAVIT of Mahender Singh Tawar, aged about 37 years,
son of Shri Om Prakash Singh Tawar, presently posted as District

Magistrate, Kushinagar.
Religion Hindu, Occupation Service, - =
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PRINCIPAL BENCH, NEW DELHI

IN

ORIGINAL APPLICATION NO. 248/2025

IN THE MATTER OF:
AMIT MADDHESHIYA ....APPLICANT
Versus
UTTAR PRADESH POLLUTION
CONTROL BOARD & ORS .....RESPONDENT(s)
D F DISTR
HI I OMPLIAN F D TE
2 D T ‘BLE TRIB

The Respondent No. 2 herein states as under:
MOST P F Y TH:

I, Mahendra Singh Tanwar aged about 37 years, presently
posted as District Magistrate -Kushinagar, the deponent, do
hereby solemnly state and affirm as under:-

1!17 I am the above-mentioned officer of answering

: spondent No. 2 and is duly competent to file the present

g S0 vit. That the Deponent is well conversant with the facts

:% We circumstance of the instant case and is competent to
ar this affidavit.

L1

D e

:i. That the Deponent has read and understood the contents of
the present affidavit. The averments made in the Original
Application, which are not specifically admitted hereunder,
must be considered to have been denied by the Deponent.

3. That the contents of the present additional affidavit have been
drafted by my counsel on my instructions and the contents of
the same are true to my knowledge and nothing material has
been concealed there from.

4. That this Hon’ble Tribunal vide its order dated 22.12.2025 was
pleased to issue the following directions: -

“crisrsssnsens. 4. A part of the Joint Committee report as
also some of the annexures are dim and not legible.
e
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Therefore, Learned Counsel for the State,
representing the DM concerned, has submitted that
the legible copy of the entire report with annexures
will be placed on record within 02 weeks......

........ 9. Liston 17.03.2026.”

5. That the present additional affidavit is being filed in respectful
compliance of the order dated 22.12.2025 passed by this
Hon'ble Tribunal, in this present Original Application.

6. That in compliance of the order dated 21.05.2025 passed by
this Hon'ble Tribunal, the Deponent herein had earlier filed a
Joint Inspection Committee Report dated 17.09.2025, in which
some of the annexures were dim and not legible.

7. That in respectful compliance of the order dated 22.12.2025
passed by this Hon’ble Tribunal, a Joint Inspection Committee
Report dated 17.09.2025 which was filed on 24.09.2025, is
being refiled along with clear and legible copies of the
annexures, which is being annexed herein and marked as

Annexure No. 1 to this additional affidavit.

8. That the Deponent herein tenders his unconditional apology for
not filing clear and legible copy of the Joint Inspection
Committee Report.

9. That in the interest of justice, the present additional affidavit
along with the Joint Inspection Committee Report dated
T E .09.2025, may be taken on record by this Hon’ble Tnbunal
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paras 1 to ""of this affidavit are true and correct to the best of Pt
my knowledge. No part of it is false and nothing material has
been concealed therefrom. .

b QR -
DEPONENT
ulrmwum{feggq;f’uz 53’
mﬂldu:u iy dj‘ﬂ
’mﬁ_wwsh%{? F.l{é m ﬂu‘!ﬁ ﬂml“'*f
e e o g L
e Wiy, Daen read over and explined i, a&ﬂf{d g”“ ﬂ W&
/1S




Government of Uttar Pradesh g, n,
identity Card 303

Cirnupi(Ad

Name : MAHENDER SINGH TAWAR
Batch : 2015

Cadre : IAS
Card Issue Dato: 28.10.2016
~_-Validity Date : 30.06.2048

-« foara 1 307, Fl. GANGASAGAR APARTMENT, NARHI,

4‘( & LUCKHOW

I EHE - os it 9828600006, BOSISATEET
TR GEWTY :0522-2230308

271



7
G ANNE XURE -R-

— -

JOINT COMMITTEE REPORT IN THE MATTER OF
Original Application No. 248 of 2025
Titled as
Amit Maddheshiya Vs UPPCB & Crs.

1.0. Background

The Hon'ble National Green Tribunal, Principal Bench, New Della vide order dated 21.05.2025 in the
matter of Amit Maddheshiya Versus Uttar Pradesh Pollution Cantrol Board & Ors. has custinned a
Joint Committee of RO, MoEF&CC, CPCB, State PCB, UP and Distnict Magistrate, Kushinagar to visit
ste and submit the report. District Magistrate, Kushinagar will be the nodal agency for coordination
and compliance. The copy of reference NGT fs annexed as Annexure-1.

The relevant part of the order is as follow:

“....5. Considering the seriousness of the issue involved in the matter, we alse form a Joint
Committee comprising of (i) RO, MoEF&CC, Lucknow, (ii} Representative of the Member
Secretary, CPCB, (iii) Member Secretury, UPPCB and (iv) District Magistrate, Kushinagar.

The District Magistrate, Kushinagar will act as the nodal agency in the Joint Committee.

6. The Joint Committee will visit the site, ascertain the status of the respondent brick kilns und
find out if they are operating with due consent and following the environmenlal norms and will
submit the report before the Tribunal within cight weeks, The Joint Committee will carry out
the inspection within three weeks from today.

7. List on 25.09.2025...

In L'Lﬂ-llphiﬂf: writh saud order, a joint comumitlee comprsing the lollowing officers has been constituted.
1. Shri. Mahendra Singh Tanwar, District Magistrate, Kushunagar

7 Dr. A K. Cupta, 5. 'E', MoEF&CC, RO, Lucknow

1. Shn Arvind Kumar, Seientst ', CPOB, RD Lucknow

4. Shn Ashutosh Chavhan, Regional afficer, UPPCB, RO, Gorakhpur

Other Members

During vim following oificials were also present:

CIAR
R
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1. Shri. Abhishek Singh, Mincs Officer, Kushinagar
2 Shri. Rammilan Verma, Scientific Assistant, UPPCB, RO, Gorakhpur
). Shri. Rajnish Kumar Singh, Lab Assistant, UPPCB, RO, Gurakhpur

A copy of the nomination letter from the relevant departments s erclosed i Annexure 2.

20. Inspection and Monitoring of the Joint Committec:
In comphance with Hon'ble NGT arder, the Jomt Commitice hat inspected the following brick kilnsin
question during June 23-24, 2025:
| M/s Janta lnt Nirmata, Vill- Mahason, Post- Karkhana Mabua, Tehsl-Kasia, Distt: Kushinagar
> M/s Aml Kumar HUF (PHS Marka), Vill and Post. Deena patti, Mainpur, Tehsil- Kasa,
Dieistt- Kushinagar
3. M/s Radlwey Krithna Enterprises, Vill and Post- Kudwa Urf Dilip Nagar, Tehsil Kaza, Distt-
Kushinagar
4 M/s REB. Int Udyog (RKB), Vill and Powt- Kudwa Usf Dilip Nagar, Tehsl. Kasia, Distt:
Kushmagar
5 M/s Barister Int Udyog, Vill and Post- Eudwa Ul Dilap Nagar, Tehsil-Kasia, Distt- Kushinagar
6. M/ Jay Ambey Int Udyog, Vil Gambhirpur, Post- Singhars, Tehal-Captanganj, Dustt
kushinagar
7 M/s Ravindra Pratap Singh BKO, Vil Jolahpurwa, Post: Barsaina, Tehsil-Haw, Disti-
Kushinagar
% M /s Shr Ram Singh HUF, vill- Singha, Post- Kubersthan, Tehsil- Kasia, Dhstt Kushinagar
9 M/s MaaVindhwasmintUdyog, Vill and Post- Kudwa Urf Dilip Nagar, Tehsil- Kasia, Disti-

Kushinagar

Saatuse of the consent to cstablished (CTE), consent to operate (CTO), Depasit of the regulating fee for
g, and present status of ihe brick kiln are tabulated, which s attadied as Annexures 3. Brick kins wise
salient oheprvalions are a3 fiollows:

Page Lol 1%
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M/S Janta Int Nirmata

] 15.07.2021
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| Yes for season 2024-

? u-!-__.!i_ml__hlullin

2025 firing ecason 2024-2025

M /S Anil Kumar HUF No No 16,07 2025 Yo for season 2024 | Nan-operational due to the end of the
2025 firing seascn 2024-2025

M/« Rachey Krishaa Foterprises | No No 16.07 2025 Yoo for season 202+ | Non-operational due (o the end of the
2025 firing scason 2024-2025

M/S R K. B. Int Udyng Xo No 16,07 2025 Not submitted (as per | Non-operational due 1o the end of the
mining department) | firmg season 2024-2025

M/'S Barister Int Udyog No No 16.07.2025 Yes for scason 2024 | Non-operational due 1o the end of the
025 firing season 2024-2025

M/S Jai Ambey Int Udyog Mo Yes, isuedon | 01.09.2025 ot submitted (as per | Non-gperational due to the end of the
10.01.2023 mining department) | firing season 2024-2025

M/ Ravindra Pratap Singh BKO No Yes, msued an ot submitied (as per | Non-operational duc to the end of the
10.01.2023% mining department) | firing season 2024-2025

M/S Shri Ram Singh HUF No Yes, tasued on 01.09.2025 Not submitied (as per | Non-operational due 1o the end of the
22.10.2022 mining depariment) firing scason 2024-2025

M /s Mas Vindhwasini Int :.wu.n..wu.l | Ne | Ve, issued on 101092025 " | Yes fur season 2024 | Non-cperabional due & e ond of the
27 04.2023 2025 firing season 2024-2025
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Inspection of M/y Janta Int Nirmata, Vill- Mahason, Post- Karkhana Mahua,
Tehsil-Kasia, Distt- Kushinagar:

Joint inspection of M/s Janta Int Nirmata, Vill- Mahason, Post- Karkhana Mabusa, Tehsil-Kasia,

Distt- Kushinagar has been carried out on 23.06.2025. Observation based on inspection and
available office records, as per the referenced Hon'ble NGT order, is as under:

¥ e,
L
LY

-

M/s [anta Int Nirmata, Vill- Mahason, Posti- Karkhana Mahua, Tehsil Kasia, Distt-
Kushinagar s owned by Shri Anil Mishra.

As per UPPCB, the brick kiln has no Consent to Establish (CTE) and Consent to Operate
(CTO) under the Air (Prevention and Control of Pollution) Act, 1981. In this regard,
dlosure order dated 15.07.2021 under section 31A of the Air (Prevention and Control of
Pollution) Act,1981, has been issued by UPPCRE with a copy to the District Magistrate,
Kushinagar, Sendor Superintendent of Police/ Superintendent of Police, Kushinagar and the
Regional Officer UPPCB, Gorakhpur for compliance with the closure order. A copy of the
closure order iz enclosed as Annexure-4.

A« per the mining department, the brick kiln has deposited the regulating fee for mining in
the Brick Kiln scason 2024-25. Copy of receipt for regulating fee enclosed as Annexure-
5

During the wisit, the brick kiln was found non-operational duc to the end of the brick kiln
finng scason 2024-25. However, the kiln was found filled with burned bricks and bricks

were alwo stored in the premises

. The Brck kiln s not based on zig wag technology, and coal is being used as fucl for brick

vl, / The brick luln does not have an adequate stack monitoring facility, Le., a proper platform,

Vi

V.

Xl

porthole, and ladder.
The internal road witlun e premises of the brick kilns as well as the link road was unpaved
and cauned Fugitive emissions while movement of vehicle,

No proper green belt s developed un the premises of brick kiln.

During visit representative of brick kuln has not provided NOC from State Grownd Water
Department for extraction of ground water.

The brick kiln has not installed display board having the information as per CPCB direction
daved 7 3.04.2025.

The brick kiln s not mecting with the siting criterla prescribed through the guideline
notilied by State of Uttar Pradesh “The Uttar Pradesh Brick Kilns (Siung Criteria for

Puge 4 i 15
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Establistinent) Rules, 2012 as well as MoEF&CC Notfications GSRI43(E) dated

22.02.2022.

2.2, Inspcction of M/s Anil Kumar HUF (PHS Marka), Vill and Post- Deena Patti,
Ma Irnpur.Teiuil- Kasia, Deistt- Kushinagar
Joint inspection of M /s Anil Kumar HUF (PHS Marka), Vill and Post- Deena Patti, Mainpur, Tehal-
Kasia, Detstt- Kushinagar has been carried out on 23.06,2025, Obscrvation based on inspection and
available office records as per referenced Hon'ble NGT order, is as under:

1. M/s Anil Kumar HUF (PHS Marka), Vill and Post- Deena Patt, Mainpur, Tehul- Kasia,
Deistt- Kushinagar is owned by Shri Anil Kumar Singh.

[l. As per UPPCB, the brick kiln has no Consent 10 Establish (CTE) and Consent to Operate
(CTO) under the Air (Prevention and Control of Pollunon} Act, 1981, In this regard, a
closure order dated 16.07.2025 under section 31A of the Air (Prevention and Control of
Pollution) Act, 1981 has been issued by LIPPCB with a copy to Dastrict Magistrate, Kushinagar,
Superintendent of Police, Kushinagar, Additional Chief Oflicer, Zila Panchayat, Kushinagar,
District Mining Officer, Kushinagar, and Regional Officer UPPCB, Gorakhpur for necessary
action. A copy of the closure order 1s enclosed as Annexurc=6.

M. As per the mining department, the brick kiln has deposited the regulating fee for mimng in

y Brick Kiln scason 2024-25. Capy of receipt for regulating fee enclosed as Annexure-7.
f"é'?" =3\ IV. During the visit, the brick kiln was found non-operational duc 10 the end of the brick kiln

“"‘1' \ W season 202425, However, kiln was found filled with burned bricks and bricks were al=o

e

Dot s i
- W & Brick ki based on zig-zag technology, and coal s being used as fuel for brck kiln
Za

Wi

The brick kiln does not have an adequate stack mwosnitonung Facility, ie., & proper platform,
ML il porthole, and ladder.
VI ‘Ihe internal road witlun the premises of brick kilns, as well as the link road was unpaved and
cavsed fugitive emtanons during the movement af vehicles.
VIl No proper green belt is developed in the premiscs of the brick kiln,
IX. During the visit representative of the brck kiln has not provided NOC from State Ground
Water Department for extraction of ground water.
X The brick kiln has not installed display board baving the informanon as per CPCH direction
dated 2§ 04,2025,

Page 5ol 15
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XL The brick kiln ts not meeting with the siting eriteria prescribed through the gusdeline notified
by State of Uttar Pradesh “The Uttar Pradesh Brick Kilns (Sating Criteria for Establishment)
Rules, 2012 as well a8 MoEF&CC Notifications GSR 143(F) dated 22,02,2022.

2.3. Inspection of M/s Radhey Krishna Enterprises, Vill and Post- Kudwa Urf Dilip
Nagar, Tehsil- Kasia, Distt- Kushinagar
Joint inspection of M/s Radhey Krishna Enterprises, Vill and Post- Kudwa Urf Dilip Nagar, Tehsil-
Kasa, Distt- Kushinagar has been carried out on 23.06.2025, Obscrvation based on inspection and
available office records, as per the referenced Hon'ble NGT order, 13 as under:
. M/s Radhey Krishna Enterprises, Vill and Post- Kudwa Url Dilip Nagar, Tehal- Kasia, Disti-
Kushinagar 15 owned by Shri Vinay Singh.
. As per UPPCB, the brick kiln has no Consent to Establish (CTE) and Consent to Operate
(CTO) under the Air (Prevention and Control of Pollution) Act, 1981. In this regard, a
closure order dated 16,07.2025 under section 31A of the Air (Prevention and Control of
Pollution) Act, 1981, has been issued by UPFCB with a copy to Districi Magistrate,
Kushinagar, Superintendent of Police Kushinagar, Additional Chief Officer, Zila Panchayat,
_“A" A R }' Kushinagar, District Mining Officer, Kushinagar, and Regional Officer UPPCB, Gorakhpur for
e_ e e 5 necessary action. A copy of the closure order is enclosed as Annexure-8.
il s per the mining department, the brick kiln has depasited the regulating fee for mining in the
s Comorord® | *Q,?-L-u Kiln seasan 2024-25. A copy of the receipt for the regulating fee is enclosed as

e Pt |
. o
NS pnexure-
M/(!v* ng the visit, the brick kiln was found non-operational due 10 the end of the brick kiln
(ayd

% N J/ firing scason 2024-25. However, the kiln was found [illed with burned bricks, and a significant
it < s 13 quantity of bricks was also stored in the premises.
V. The Brick kil is 0ot based on zig-zag technology, and coul is being used as fuel for brick kiln
finng.
V. The brick kiln docs not have an adequate stack monitoring facility, 1.c., & proper platform,
porthole, and ladder

¥il.  The internal road within the premiscs of the brick kilns as well as the hink road was unpaved
and caused fugitive emissions while movement of vehicle.
Vill.  No proper green belt is developed in the premises of the brick kiln,
IX. During the visit representative of the brick kiln has not provided NOC from State Ground

Water Department for the extraction of ground water.

Page 6ol 13



The brick kiln has not installed display board having the inlormation as per CPCB direction
dated 23.04.2025.

Xl.  The brick kil is not meeting the siting criteria prescribed through the guideline noified by
State of Uttar Pradesh “The Uttar Pradesh Brick Kilns (Siting Criteria for Establishment)
Rules, 2012 as well as MoEF&CC Notifications GSR 143(E) dated 22.02.2022.

2.4. Inspection of M/s RK.B. Int Udyog (RKB), Vill and Post- Kudwa Urf Dilip Nagar,
Tehsil- Kasia, Distt- Kushinagar
Joint inspection of M/s R.K.B. Int Udyog (RKB), vill and Post- Kudwa Urf Dilip Nagar, Tehsil- Kasia,
Distt- Kushinagar has been carried out on 23,06.2025. Ohservation based on mspection and available
office records, as per the referenced Hon'ble NGT urder is as under:
I M/s R.K.B. Int Udyog (RKB), Vill and Post- Kudwa Urf Dilip Nagar, Tehsil- Kasia, Distt-
Kushinagar is owned by Shri Kashinath Maurya.
1. As per UPPCB, the brick kiln has no Consent to Establish {CTE) and Consent to Operate
(CTO) under the Air (Prevention and Control of Pollution) Act, 1981, In this regard,
closure order dated 16.07.2025 under section 31A of the Air (Prevention and Control af
‘ﬂ; j AR Jo ol Act,1981 has been issucd by UPPCB with a copy 1o the District Magistrate,
CQ \\ Kushinagar, Superintendent of Police, Kushinagar, Additional Chiel Oflicer, Zila
l’:;:ﬁ :ﬂé"ﬂi‘;’z‘;ﬂ \ "'-guwluyqt. Kushinagar, District Mining Officer, Kushinagar and Regional Officer UPPCB,

Camaus-Pouraung vrakhpur for necessary action. A copy of the clusure order is enclosed as Annexure-10.
&::«?% 1. FJ ."5 per the mining department, Brick Kiln has not deposated the regulating fee for mining in
/‘? " Brick Kiln season 2024-25.

o

:f'- ,..:.:. V- 1IV. During the visit, the brick kiln was found non-operational due to the end of the brick kiln

firing scason 2024-25. However, the kiln was found filled with burned hricks, and bricks

were also stored in e premises.

The Brick kiln is based on zig-zag technology, and coal is being used as fuel for brick kiln
firng.

V1. The brick kiln does not have an adequate stack monitoning facility, i.e., a proper platform,
porthole, and ladder.

VII. The internal road within the premises of brick kilns, as well as the Link road was unpaved

and caused fugitive emissions during the movement of vehicles.

No proper green helt is developed in the premuses of the brick kln.

During the visit representative of the brick kiln has not provided NOC trom the State
Ground Water Department for the extraction of groundwater.

il
IX.

Page 7ol 1S



X. The brick kiln has not installed a display board having the information as per CPCB

direction dated 23.04.2025.

. The brick kiln is not mu-ljngth: siting criteria prucﬂl'l-rd through the guideline notified by

State of Uttar Pradesh “The Uttar Pradesh Brick Kilns (Siung Criteria for Establishment)
Rules, 2012 as well as MoEFRCC Nofications GSR 143(E) dated 22.02.2022.

2.5. Inspection of M/s Barister Int Udyog, vill and Post- Kudwa Urfl Dilip Nagar,
Tehsil-Kasia, Distt- Kushinagar

Joint inspection of M/s Banster Int Udyog, Vil and Post- Kudwa Urf Dilip Nagar, Tehsil-Kasia,
Distt- Kushinagar has been carried out on 23.06,2025. Obscrvation based on Inspection and
available office records as per referenced Hon'ble NGT arder is as under:

vi.

Vil

Vil

M/s Barister Int Udyog, Vill and Post- Kudwa Usf Dilip Nagar, Tehsil-Kasia, Disti-

Kushinagar is owned by Shri Barister Singh.

As per UPPCB, the brick kiln has no Consent to Establish (CTE) and Consent to Operate

{(CTO) under the Air (Prevention and Control of Pollution) Act, 1981. In this regard,

dosure order dated 16.07.2025 under section 31A of the Air (Prevention and Control of

Pollution} Act, 1981, has been isued by UPPCB with a copy to the District Magistrate,

Kushinagar, Superintendent of Palice Kushinagar, Additional Chiel OMicer, Zila Panchayat,

Kushinagar, District Mining Officer, Kushinagar, and Regional Officer UPPCB, Gorakhpur

for necessary action. A copy of the closure order is enclosed as Annexure-11.

l per the mining department, the brick kiln has deposited the regulating fee for mining in
ick Kiln scason 2024-25. A copy of the receipt for the regulaung fee s enclosed as
nnexure-12.

During the visit, the brick kaln was found non-operational due to the end of the brick kiln

finng scason 2024-25. However, the kiln was found filled with burned bricks, and bricks

were also stored in the premises,

The Brick kiln is not based on mg-7ag technology and coal is being used as fuel for brick kiln

firing.

The brack kiln docs not have an adequate stack monitoring [acility, 1.¢., a proper pladorm,

porthole and ladder.

Internal road within the premise of brick kilns as well as the link road was unpaved and

caused fugitive emission while movement of vehucle,

No proper green belt is developed in the premise ol brick kiln.

During visit representative of brick kiln has not provided NOC from State Ground Water

Department for extraction of ground water.

Page 8ol 1§
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X.  The brick kiln has not installed display board having the information as per CPCB direction
dated 23 04.2025.

XI. The brick kiln is not meeting the siting criteria prescribed through the guideline notified by
State of Uttar Pradesh “The Uttar Pradesh Brick Kilns (Siting Criteria for Establishment)
Rules, 2012 as well as MoEF&CCNotifications GSR 143(E) dated 22.02.2022.

2.6. Inspection of M/s Jay Ambey Int Udyog, Vill- Gambhirpur, Post- Singhari,
Tehsil-Captanganj, Distt- Kushinagar

Joint inspection of M/s Jay Ambey Int Udyog, Vill- Gambhirpur, Post- Singhari, ‘Tehsil-Captanganj,

Disti- Kushinagar has been carried out on 24.06.2025. Observation based on inspection and
available office records as per referenced Hon'ble NGT order, is as under:

I. M/s Jay Ambey Imt Udyog, Vill- Gambhirpur, Post- Singhari, Tehsil-Captanganj, Distt-

Kushinagar is owned by Shrimati Dharmawati Devi

Il. As per UPPCR, conditional consent to operale was jsaued 1o the unit on 10.01.2023 which

was valid il 31.07.2027, and Show Cause Nolice was issued to unit on 31.07.2025 by

UPPCB for non-compliance of enviconmental norms, particularly non-compliance of sting

criteria as notified by State of Untar Pradesh namely “The Uttar Pradesh Brick Kilns (Siting

- Criteria for Establishment) Rules, 2012, Further closure order dated 01.09.2025 under

e \"’\

)F

'Cause Motice and closure order are enclosed as Annexure-13 & 14,

.

section 31A of the Air (Prevention and Control of Pollution) Act, 19481, has been ssued by

UPPCE with a copy to the Distrid Magistrate, Kushinagar, Superintendent ol Police

Kushinagar, Additional Chief Officer, Zila Panchayat, Kuslunagar, District Mining Officer,

ushinagar, and Regional Officer UPPCB, Gorakhpur for necessary action.Copy ol Show

L,-.. o As per the mining department, the brick kiln has not deposited the regulating fee for mining
)OU"" 'j: in the Brick Kiln season 2024-25.

I IV. During the visit, the brick kiln was found !mr.-upurauur:ﬂ due to the end ol the brick kiln
firing season 2024-25. However, the kiln was found filled with burned beicks, and bricks
were also stored in the premises.

V. The Rrick kiln is not based on =ig- sag technology, and vaal it being used as fuel for brick kiln
firing.
V1.  The brick kiln docs not have an adequate stack monitoring facility, i.¢., a proper platform,
porthole, and ladder.
VIl

The Internal road within the premises of the brick kilns was unpaved and caused fugiuve

emisions while movement of vehicle movement.
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VI No proper green belt is developed in the premises of the brick kiln.

IX. During the visit representative of the brick kiln has not provided NOC from the State
Ground Water Department for the extraction of groundwater.

X. The brick kiln has not installed a display board having the infarmation & per CPCB direction
dated 23.04.2025.

Xl. The brick kiln 1s not meeting the siting critera prescribed through the guideline notified by
State of Uttar Pradesh “The Uttar Pradesh Brick Kilns (Sitng Criteria for Establishment)
Rules, 2012 as well as MoEF&CC Notifications GSR 143(E) dated 22.02.2022.

2.7. Inspection of M/s Ravindra Pratap Singh BKO, Vill- Jolahpurwa, Post- Barsaina,
Tchsil-Hata, Distt- Kushinagar

Joint inspection of M/« Ravindra Pratap Singh BRO, Vill- Jolahpurwa, Post- Barsaina, Tehsil-Hata,
Di=tt- Kushinagar has been carricd oul on 24.06.2025. Observation based on inspection and
available office records, as per the referenced Hon'ble NGT order 1s as under:
I.  M/s Ravindra Pratap Singh BKO, Vill- Jolahpurwa, Post- Barsaina, Tehsil-Hata, Distt-
Kushinagar is owned by Shri Ravindra Pratap Singh.
1l.  As per UPPCB, conditional consent to operate was jssued to the unit on 10,01,2023 which
was valid till 31.07.2027 and further Show Cause Notice was ssued to unit on 31.07.2025
1 / Y by UPPCB for non-compliance of environmental norms, particularly non-compliance of
T A Jting crtena as notfied by State of Ustar Pradesh namely “The Uttar Pradesh Brick Kalns
KF‘“ A PENT ___;.,\- {Siting Critena for Establishment) Rules, 2012, Copy of Show Cause Notice is enclosed as
| Topest B _g.-,..;mum ;: Annexure-15.
As per the mining department, the brick kiln has not deposited the regulating fee for mining
in the Brick Kiln scason 2024 25.
During the viul, the brick kiln was fuund non-operational due to the end of the hrick kiln
firing scason 2024-25. However, the kiln was found filled with burned bricks, and bricks

were also stored in the premises.
V. The Brick kiln is not based on mg-zag technology, and coal is being used as fuel for brick Liln
firing.
VI. The brick kin does not have an adequate stack monitoring facility, i.e., a proper platform,
porthole, and ladder.
VII.  Internal road within the premises of the brick kilns, as well as the link road was unpaved and
caused fugitive emissions while movement af vehicle.

VIIl. No proper green belt is developed in the premise of brick kil
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IX. During visit representative of brick kiln has not provided NOC from State Ground Water
Department for extraction of ground water.

X.  The brick kiln has not installed display board having the information as per CPCB direction
dated 23.04.2025.

XI. The brick kil is not meeting the siting criteria prescribed through the guidcline notified by
State of Uttar Pradesh “The Uttar Pradesh Brick Kilns (Siung Criteria for Estabhshment)
Rules, 2012 as well as MoEF&CC Notilications GSR 143(E) dated 22.02.2022.

2.8. Inspection of M/s Shri Ram Singh HUF, Vill- Singha, Post- Kubersthan, Tchsil-
Kasia, Distt- Kushinagar

Joint inspection of M/s Shri Ram Singh HUF, Yill- Singha, Post- Kubersthan, Tehsil- Kasia, Dastt-
Kushinagar has been carried out on 23.06.2025. Obscrvation based on inspection and available office

records as per relerenced Hon'ble NGT order, is as under:
. M/s Shri Ram Singh HUF, Vill- Singha, Post- Kubersthan, Tehsil- Kasia, Distt- Kushinagar

is owned by Shri Brij Narayan Singh.

.  As per UPPCB, conditional consent to operate was jssued to the unit on 22.10.2022 which
was valid till 31.07.2027 and Show Cause Notice was issued to unit on 31.07.2025 by
~ __ UPPCB for non-compliance of environmental norms, particularly non-compliance of siting
. if @ ) i\ criteria as notified by State of Uttar Pradesh namely “The Uttar Pradesh Brick Kilns (Siting
AT L Criteria fur Establishment) Rules, 2012 Further closure order dated 01.09.2025 under
A Tomacd & CubsEd =™

x ! sectipn 1A of the Air (Prevention and Control of Pollution) Act,1981, has been issued by
\ (uaniutd® d UPPCB with a copy to the Dustnct Magistrate, Kushinagar, Superintendent of Police

om
wt o

% \Q ' ,‘_‘1"_Kush':mgl.r. Additional Chief Officer, Zila Panchayat, Kushinagar, District Mining Officer,
Sl i Kushinagar, and Regional Officer UPPCB, Gorakhpur for necessary action. Copy of Show
e Cause Notwe and Closure order arc enclosed as Annexure-16 & 17.
. As per the mining deparument, the brick kiln has not deposited the regulating fee for mining
in the Brick Kiln season 2024-25.
IV. During the visit, the brick kiln was found non-operational due to the end of the brick kiln
firing season 2024-25. However, hricks were found stored in the premises.
V. The Brick kiln is based on zig-zag technology, and coal is being used as fuel for brick kiln
liring,
VL. The brick kiln docs not have an adequate stack monitoring facility, 1.c., a proper platform,
porthole, and ladder.
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VIl The Internal road within the premises of the brick kilns was unpaved and coused fugitive
emissions while movement of vehicle.
VIl No proper green belt is developed in the premises of the brick kiln.
IX.  During the visit representative of the brick kiln has not provuded NOC {rom the State
Ground Water Department for the extraction of groundwater.
X. The brick kiln has not installed a display board having the information as per CPCB direction
dated 23.04.2025.
XI.  The brick kiln is not meeting the siling critena prescribed through the guidcline notificd by
State of Uttar Pradesh “The Uttar Pradesh Brick Kilns (Siumg Criteria for Establishment)
Rules, 2012 as well as the MoEF&CC Notifications GSR 143(E) dated 22.02.2022.

2.9. Inspection of M/s Maa vVindhwasini Int Udyog, Vill and Post- Kudwa Urf Dilip
Nagar, Tchsil- Kasia, Distt- Kushinagar

Jomnt inspection of M/s Maa Vindhwasini Int Udyog, Vill and Post- Kudwa Urf Dilip Nagar, Tehsil-
Kasia, Distt- Kushinagar has been carried out on 21.06.2025. Observation based on inspection and
available office records, as per the referenced Hon'ble NGT order, is as under:
. M/s Maa Vindhwasini Int Udyog, Vill and Post- Kudwa Urf Dilip Nagar, Tehsil- Kasia,
Distt- Kushinagar is owned by Shri Madan Pal Singh.
I Asper llPPC‘B. conditional consent 10 operate was issucd to the unit on 27.04 2023, whuch
was valid tll 31.07.2025 and Show Cause Notice was jssued 10 unit on 31.07.2025 by

Y UPPCE for non-compliance of environmental norms Parliruh.rlj non-compliance of sitng
’ iteria as natified by Statc of Uttar Pradesh namely “The Uttar Pradesh Brick Kilns (Siting

teria for Fstablishment) Rules, 2012. Further closure order dated 01,09.2025 under
1 1A of the Air (Prevention and Control of Pollution) Act, 1981, has been issued by

%ﬁpﬁﬂ with a copy to the Dustrict Magistrate, Kushinagar, Superintendent of Police

!
- Kushinagar, Additional Chicl Officer, Zila Panchayat, Kushinagar, District Mining Officer,

§ Kushinagar, and H.:g'i.mal Oflicer UPPCE, Gorakhpur for necessary action, Copy of Show

Cause Notice and dosure order are enclosed as Annexure-18 & 19.

M. As per the mmmg department, Brick Kiln has deposited the regulating fee [or wung in the
Brick Kiln season 2024-25. Copy of receipt for regulating fee enclosed as Amnexure-20.

Iv. During the visit, the brick kiln was found non-operational due to the end ol the brick kuln
firing scason 2024-25. However, the kil was found lilled with burmed bricks, and bruks
were also stored in the premises.

V. The Brick kiln is not based on 7ig-zag technology , and coal is being uscd as fuel for brick kb
firing.
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Vi,

The brick kil docs not have an adequate stack monitaring facility, 1.€., 8 proper platform,
porthole, and ladder.

The internal road within the premises of brick kilns as well as 1he link rosd was unpaved and
caused fugitive emissions during the movement of vehicles.

No proper green belt is developed in the premises of the hrick kiln.

During visit representative of the brick kiln has not provided NOC from the State Ground
Water Department for extraction of ground water.

The brick kiln has not installed display board having the information as per CPCB direction
dated 23.04.2025.

The hrick kiln is not meeting the siting criteria prescribed through the guideline notified by
State of Uttar Pradesh, “The Uttar Pradesh Brick Kilns (Siting Criteria for Establishment)
Rules, 2012 as well as MoEF&CC Naotifications GSR 143(E) dated 22.02.2022.

4.0 Ohscrvation Analysis:

4. It1s evident from the above observation that tbe above ninc (09) brick kalns in question
are not complying with the siting eriteria prescribed through the guideline notfied by
the State of Uttar Pradesh, “The Uttar Pradesh Brick Kilns (Siung Criteria for
Establishment) Rules, 2012 as well as the MoEF&CC Notifications GSR 143(E) dated
22.02.2022.

Out of 09 brick kilns, 05 brick kilns were operating withoul consent. UPPCB has
issied closure order t these 05 brick kilns under section 31A of the Air {Prevention
* and Control of Pollution) Act,1981, with a copy to District Magstrate, Kushinagar,
" Senior Superintendent of Police/ Superintendent of Police, Kushinagar, Additonal
Cinel Otficer, £ila Fanchayat, Kushinagar, Disrict Mining Offiver, K.ushinagar, and
Regional Oflicer UPPCB, Gorakhpur for compliance with the closure order after joint
committee inspection (one closure order belore joint committec visit).

UPPCB has issued Show Cause Notice 1o the remaining 04 brick kilns for non-
compliance of environmental norms, partcularly non-comphance of siung criteria as
potified by the State of Uttar Pradesh, namely “The Uttar Pradesh Brick Kilns (Siting
Criteria for Fstablishment) Rules, 2012, after juint commitiee inspection and [urther
UPPCB has issued closure order to these 03 out of 04 brick kilns under section 31A of
the Air (Prevention and Contrel of Pollution) Act, 1981, with a copy w0 Dastrict
Magistrate, Kushinagar, Senior Superintendent of Police/ Supermtendent of Police,
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4.5.

4.6.

Kushinagar, Additional Chief Officer, Zila Panchayat, Kushinagar, Districi Mining
Officer, Kushinagar, and Regional Officer UPPCB, Garakhpur, for compliance with
the closure order.

It is also ewident that the local administration, through the mining department,
continuously raises and accepts the regulating fee, without examining the validity of the
CTO issued by Uttar Pradesh Pollution Control Board (LIPPCB).

In addition to above above-listed 9 brick kilns, several other brick kilns have also been
seen and do not fullill the siting criteria prescribed through the guideline noufied by the
State of Uttar Pradesh, “The Uttar Pradesh Brick Kilns (Siting Criteria for
Establishment) Rules, 2012, as well as the MoEF&CC Notifications GSR 143(E) dated
22.02.2022.

As per the Uttar Pradesh Brick Kiln (Sitting criteria for establishment) Rules, 2012, no
license in respect of firing of brick kiln or for mining lease shall be granted by zila
Panchayat/concern district administration until & unless a valid permisgon ie.,

cansent (NOC) is obtained by the owner of the brick kiln which is to be issues by the

state pollution control board.

The Joimt Committee was able to access a satellite image dated 13.01.2025,

0942025, 06.01.2024, 22.04 2025 (attached as Annecxure-21), which also confirms

the finding of jomt committee that the aforesaid brick kiln not fulfilled the *The Urtar

- Pradesh Brick Kilns (Siting Criteria for Fstablishment) Rules, 2012, as well as the

MoEF&CC Notifications GSR 143(E) dated 22.02.2022.

Record stated that the closure of seven brick kilns were isued by UPPCB in month of
July & September 2025, which was after the joint cammitice inspection. And one
closure was tssued in 2021,

5.0. Recommendation:

Based upon observation during the visit and available oflice records following 15 recommended:

5.1.

5.2.

The State authorities (District Magistrate, Kushinagar, Senior Superinteodent of
Police/ Superintendent of Palice Kudunagar, and Regonal Officer  UPPCB,
Gorakhpur) should ensure the compliance of the closure order issued to these 08 brick
kilns under section 31A of the Air (Prevention and Control of Pollution) Act, 1981 by
UPPCB.

No brick kilns should be allowed to operate that du not fulfill the stng criten
prescribed through the guideline natificd by the State of Uttar Pradesh, “The Unar
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Pradesh Brick Kilns (Siting Criteria for Establishment) Rules, 2012, as well as the

The suggestion o upgrade Uttar Pradesh's Nivesh Mitra portal addreses the regulatory
incoherence between the UP Pollution Conral Board (UPPCB) and the statc mumung
department regarding brick kiln operations. fly integrating thewr processes, the state
can ensure that the mining department unly collects its regulating fees afier the UPPUR
issues a valid Consent 1o Operate (CTO). This reform aims to enhance government
oversight, streamline business processes for compliant operators, amd prevent e gal

State authoritics (Mining Depariment) should ensure that no mining activities are

Member Secretary (MS), Uttar Pradesh Control Board (UPPCB), may take cognizance
of irregularly in the granting of CTO /closure or operated without a valid CTE/CTO
of the brick kiln established /operated in the Kushinagar District.

Local Administration may also take cognizance of the above issue and take necessary
\L::;ginn the concern in light of Rule No. 3 & 7 of the Uttar Pradesh Brick Kilns
(

-
MuEFACC Notifications GSR 14 3(E) dated 22.02. 2027
5.1
u-[‘_bl'ﬂt'll:l‘ll.
5.4,
carried out by the illcgal brick kilns.
5.5
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